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Shri Be.KeNayak, the learned counsel for
the applicant states that &k as per Office Order
dated 16.12.1996 of the 2nd Respondent, the

i

0
applicant hag been promoted as Storekeeper w.e.f.

the date of assumption of charoe(Annexure-R/Z)

| |_In view of this order the applicant haé got the
HWE

relief prayed for in this Original Application,
Since the applicant haékéot the relief, this O.aA.
has become infructuous. Accordingly, we dismiss
this OFA- as infructuous. No costs.

Shri Be.Das, Addl.Standing COunsel for the
Respondents is present and has been informed

accordingly.
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